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JUSTICE DILIP GUPTA:   

 The issue involved in this appeal relates to classification of Metal 

Clad Printed Circuit Board.  The appellant claims that it is classifiable 

under Customs Tariff Item 8534 00 00, while the department claims 

that it is classifiable under Customs Tariff Item 9405 99 10. 
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2. The issue is about eligibility of exemption under Serial No.22 of 

Notification dated 01.03.2005.  This issue has been decided by a 

Division Bench of this Tribunal in Principal Commissioner, Customs- 

New Delhi (Prev) vs. Havells India Ltd.1 and it has been held that 

the product would be classifiable under Custom Tariff Item No. 8534 00 

00 and would, therefore, be eligible for the benefit of the Notification 

dated 01.03.2005.  This decision has relied upon earlier decisions of the 

Tribunal on this issue.  Subsequently, also various Benches of this 

Tribunal have decided this issue in favour of the assessee. 

3. For the reasons stated in the Division Bench decision of this 

Tribunal in Havells India, the impugned order dated 19.05.2025 is  set 

aside and the appeal is allowed. 
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Archana 

                                                 
1.  Custom Appeal No.51766 of 2022, dated 02.01.2025  


